7 Oral Answers

SHRI KAPIL VERMA; You see the third
column. In it, he is very clearly quoting Mr.

Neeraj Kumar.

MR. CHAIRMAN: This is a question of
interpretation. Your interpretation and his

interpretation are different.

SHRI P. CHIDAMBARAM,; It is a way of
reading the newspaper reports. I have no
quarrel with the hon. Member's way of
reading the newspaper reports. I still
maintain, tho matter is under investigation
and you will kindly allow me not to disclose
matter

bits or pieces of information, as the
is under investigation.

SHRI KAPIL VERMA: How many

Indians are in Jail in the US?

MR. CHAIRMAN: That question is a
separate one. It does not arise out of it.

Next question.
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Amendments in FERA

*443. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to refer to
the answer to Unstarred Question 1155
given in the Rajya Sabha on the 5th March
1987 and state;

(a) what are the proposals which are at
present pending with the Central
Government for examination for amending
of the Foreign Exchange Regulation Act;

(b) whether Government
have since been able to concretise
their proposals for further action; and

(¢) if not, what are the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FIN ANCE (SHRI B K.
GADHVI): (a) to (c) A Statement is laid on
the Table of the House.

Statement
(@) to (¢c) In order to remove the

deficiencies and inadequacies experienced
in the administration of  the



